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Shri V.D.Surve, counsel for
H‘the applicant. Shri V.S, Mgsurkar
; counsel for the respondents.

H ‘ Shri Masurkar requests for
*tlme to file reply. He may do

" so within four weeks with an
Tadvance copy to the counsel f or
[the applicant. List the case for
Lorders on C.P. on 12,10,93.
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ﬁ&&xﬁ C.P, 93/93 in 0.A lél(Q

Date:12-10.93
None for the applicant. Mr.v,s,

Masurkar for the respondents statesg

that the quarter has been requ~

of ,
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larised. In view of this no further

action is necessary. C.P. is disposed



